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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH' 

0. A. No._62/ 93 	 199 . 	•' 	 * 

DATE OF DECISION_15- 1-1 993 

K1< Santhsh 	
Applicant (s) 

1/s MR Rajendran Nair 
Advocate for the Applicant (s) 

Versus 

_Respondent (s) 
another 

('Ir 1athuçiiadakke.i, ACCSC ' 	Advocate for the Respondent (s) 

CORAM: 

The Hon'ble Mr. N Oharmadan, Judicial IViember 

and 

The Hon'ble Mr. R Rangarajan, 1dministrative liernber 

Whether Reporters of local papers may be allowed to see the Judgement ? s 

To be referred to the. Reporter or not? A_ 
Whether their Lordships wish to see the fair copy of the Judgement? 
To be circulated to all Benches of the Tribunal ? M 

- 	

0 	
JUDGEMENT 	 .. 

Shri N Oharmadan, J.11 

• ' 	The applicant is ag,rieved by the refusal of respondents 

to re—engage him taking into consideration his pri 	service in 

that department. He further submitted that his reptesentation 
1 	 0 

filed in this behalf has not been disposed of by th& e.pñdent due 

- te the fact that he did not furnish necessary materials to ehabie 

them to consider his claim. 

2 	 Acerdiflg to the applicant, he commenced service under 

Respondent—i as casual mazdeor from' 17.7.89 and worked upte 6.8.90. 

as 

Thereafter, he was given work only aS and when workLavailab].e.Siflce 

he was nt.giVen continuous work alongwith his juniors, he filed 	- 

a represent2tion.en.11.2a91 atAnnexure—1 rquesting that. be.rnay 
0 	 •. 	

0 	 •• 	 0 

bereenga9ed' for 	e'uiar work available in the department. The 

0.' 
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• Sub Divisional fficer,Telegraphs requested the applicant 

to file supporting materials to sustain his case regarding 

prior engagements. Accerdingly, he Øbmitted a representation 

dated 25.7.91 at Annexure-Ill indicating the requisite 

details about his prior service but insp.te of receiving -

..hit. representations and available materials, the rspondehts 

have net disposed of the representation. He has thus 

filed this applicatio'n under Section 1.9 of the Administrative 

Tribunals Act of 1965. 

3 	 At the time when the case came up for admission, 

iearnd cOuflsC) for th 	pplicant submitted that this 

case can be disposed of directir.g Respondent-i to consider 

his case in the light of •Annexure-1V judgment rendered 

by this Tribunal in UA 695/91. 	 . 

4 	Learned counsel for the respondents who received 

a Copy of the application submitted that there is no 

jection in adopting the cOurse suggested by the applicant's 

• 	 cOunsel. 	. 

5 	. Accordingly, having heard the counsel of both 

sides we are of the view that justice would be met in this 

case if we direct Rsperident-1 to consider and dispose of 

• Annex.ure-I and Annexure-lIl representations in accerdance 

• . 	 with law, bearing in mind the decisions of this Tribunal 

We do e aftet'.ad;rnittlng. tte 'ápiicatien.- 	• 
on the subject.LThis shall be done within a period of three 

- . 	. 	 months from the date of recoipt of a copy of this judgment. 	- 

6 	• The appiiction is disposed of as above. There 

will be no order as to costs.. 

' g ara jan> 
• 	 Admlr:lstratiye Member , 	.udicial Member 

15-1-93 


